[3478]

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE THIRD DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HON'BLE THE CHIEF JUSTICE APARESH KUMAR SINGH

ARBITRATION APPLICATION NO: 239 OF 2025

Between:
M/s. Next Education India Pvt. Ltd, a company registered under the
Companies Act, 1956, having registered office at 1% Floor East Wing, Sri
Nilaya Cyber Sapzio, Municipal #8-2-269/A/2/1-6, Road #2, Banjara Hills,
Hyderabad, Telangana 500034, Rep. by its Director Daljit Singh Bajwa
...Applicant

AND
Meridian school run by Global educational trust, a registered trust, PO.Titwala
Plot No.442, Regency Sarvam Titwala (east), Thane, Maharastra-421605,
represented by its authorised signatory, Mr.Vinod.D Kulkarni
...Respondent

Arbitration Application under Section 11(5) and 11(6) of the Arbitration
Conciliation Act, 1996 praying that this Hon'ble Court may be pleased to

A. Appoint a Sole Arbitrator gs per clause 11.10. of the Master Licence

Agreement dated 05.07.2019 for the adjudication of the claims and disputes

between the Applicant and the Respondent.
B. Award costs of this application to the Applicant.

Counsel for the Applicant: Mr. M.V. Akarsh, counsel represents
Mr. G. Premgopal Reddy

Counsel for the Respondent: None Appeared

The Court made the following: ORDER




